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X 2 3
Revenue Capital
Ra, Rs.
15 Overscas Communications Service . 1,000 .
16 Posts and Telegraphs Working Expenses . 19,5%,75,000 e
18 Capital Outlay on Posts and Telegraphs 1,000
19 Minisiry of Delence . . . 7,31,25,000 e
20 Delfence Services—Army - . 13,00,00,000
22 Defence Services—Air Force 10,00,00,000
42 Other Expenditure of the Ministry of Finance 35500,00,000 .
53 Delhi . . . 8,34,31,000
56 Dadra and Nagar Haveli 32,00,000
59 Industries . . . ' 1.000
67 Ministry of Law, _]usuce and Company N
Affairs . 11,53,00,000 ..
13.01 hrs. SHRI R, VENKATARAMAN: I intro-

ducet the Bill,

APPROPRIATION (VOTE ON AC-
COUNT) BILL,* 1980

THE MINISTER OF FINANCE AND
INDUSTRY (SHRI R. VENKATA-
RAMAN): I beg to move for leave to
introduce a Bill to provide for the
withdrawal of certain sums from and
cut of the Consolidated Fund of India
for the services of a part of the finan-
cial year 1980(-81.

MR. SPEAKKER: The question is:

“That leave be granted to intro-
duce a Bill to provide for the with-
drawal of certain sums from and out
of the Consolidated Fund of India
for the services of a part of the
financial year 1980-81",

The motion was adopted.

Just now the Hon,

I movet:

“That the Bill to provide for the
withdrawal of certain sums from and
out of the Consolidated Fund of In-
dia for the services of a part of
the financial year 1980-81, be taken
into consideration’.

MR. SPEAKER: Motion moved:

“That the Bill to provide for with.

drawal of certain sums from and

* out of the Consolidated Fund of India

for the services of a part of the

financial year 1980-81, be taken into
censideration.”

SHRI NIREN GHOSH (Dum Dum):
Finance Minister

*Published in Gazette of India Extra ordinary, Part II,

14-3-1980.

section 2, dated

+Introduced and moved with the recommendation of the President.
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[Shri Niren Ghosh]

has said that they are for the eradica-
tion of poverty, both urban and rural.
As far as we are.aware they have
been saying this for the last 30 years
but succeeded only in increasing the
poverty of the poorer sectioris of the
peaple—aboul 70 per cent are now
below poverty line—anq increasing
the wealth of the big business. There-
fore, the question arises as to whom
you serve. My contention is that vou
are not the servants of the poor people;
you are the servants of big business
and, in that sense you are anti-people,
anti-India. This ig my firs! point.

The second pecint I would like to
make is that in the Budget the finan-
cial powers between the Centre and
the States have been delienaled in such
a way tnat all the powerg are in the
hands of the Centre. The State has
the responsibility to see to the wellare
of the people but the entire power is
centralised in the hands of the Central
Government. This, I say, strikes atl
the social fabric of the unity of India
and breeds discontent and at times of
distress, upheavals in the various
States. For the sake of the unity of
India and for the development of the
States of India there should be a just
and equitable distribution of financial
powers in favour of the States. Some-
body may object, saying, ‘Unless
powers are i1l the hands of the Cenire,
how can the poorer States be de-
veloped?”’

While making my poirt on this, Sir,
even 30 years after Indevendence, you
see Bihar is the poorest. Orissa is the
poorest and same is the case with re-
gard to Assem. Why? 90 per cent of
the backward States are there. Only
cerfain States are industrially develop-
ed to some extent on the West Coast.
So I plead for them.

I agsain take up another issue—that
is the issue of licences. Licences are
granted in a whimsica] manner. I have
heard that if some industrialists want
te set up industrial units, the Centre
ahd the bureaucracy tell them, ‘If you
¥o to Pune or if you go to Madras or
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Ahmedabad or Bombay, your licence
will be giarted. Otherwise, the licence
will not be granted.” This is the poilicy
that js being pursued. That is an-
other thing I want to point out. It is
high time that it is changed.

Then take the question of taxaticn.
If you see the entire gamut through-
out this peciod, you will see that in-
direct taxation has gone up and direct
taxation is nowhere nearing the end
and tax-dodging is now to the iune of
Rs. 4000 crores each year. You have
passed the law for detenticn. 1 want
to know huw many of the big guys,
the big industrialists have bheen detain-
ed under the preventive detention law
now that nine States are under your
direct control and two States you are
already running?

Another point I would like to make
is that nowhere in the world there is
equalisation cf prices of steel. And
pressures on coal have been manipulat-
ed in such a way that the price of coal
has more or less been equalised. Im
any country in the world is it there?
Why have you done this? Either it
should be withdrawn or there should
be supply of basic industrial raw
materials including cotton, oil pre-
ducts, etc, at equal prires threughout
the country. It is a discriminalery
policy you are pursuing and evoking
much discontent in the majorily of
the States.

Lastly I come to your policy in re-
gard to the multi-nationals. This
government is openly inviting the
multi-nationals. Solong we have been
told that attempts are being made te
see that the loot is limited. Year by
year huge profits are expatriated
abroad by the multi-nationals without
any investment of capital. Rs. 200—300
crores are being expatriated annuelly.
This has become a scandal. Not only
that, you are increasing it and are
inviting them thereby stifling the indij-
genous technical know-how. Of course,
sometimes one has to go, for new
technologies but you sre mortgaging all
the sophisticated and strategic heights
of industry to the fereign nationals.
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As regards the price of drugs, the & 1 ag & gz wifo Mo WX FaAY
Hathi Committee has said that the i ar e e gen g I &
foreign multi-nationals are ruling the & 1 w1 o dro wrfo ¥ TW AT wiw T WK
roost and that report has been put into I & fuwre Frdamdr 3 qur 3T F ORA
the cold sterage. The prices of poor ¥ T
man's drugs have gone up and there
are reports in the Press that it will be FEX ®Y d9 ¥ A fem Wik wre wwEr ad
further increased in view of the escala- TE QP IAWMY | 7g W aw @ w1 g §
tion of the prices of inputs. It is they afad o T o O 93T HT HF FH, NG
who supply the inputs and also it is ¥ oar zo g |1 B T I
they who manufacture the drugs. This

249 Appropriation” 'PHALGUNA 24, 1901 (SAKA)

is another danger.
These are some of the points I have

to say. It is better that you drastical-
ly reshape the Budget proposals for
the ceming year. Otherwise, sooner

or later there will be upheavals
throughout the country like that of
1974.

Y THTEEre mEdt ( TE) o wem| Sy
& dY @ars IT7 F T ATEAT § W B
AT F7 I5TH A AT g o & gomorw A A
qget At ar aZ & fr fawr § s W
w1 F gaeqy facgw § wialgm fefe &
i@ Aow ATl g faqao AT & w7
g aE
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s} TrATEaTT wet : faRTT & {7, dra,
g441g, Te, T AR o e oA
feafa wa & T & | FEOF § Faee fag
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fege & sgfice afr &) sw & a &
1973 ¥ U AW & AAAT wEEm, o
o¥iter mt § s sfa Ty & e ar
f& 37 F faare qdT@ & ol e
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¥ qeqt Y 13 "N §Y @I fwdr §

‘Ram Dular Rai, a nineleen year
old student of Bali Ram Bhagat
College (former Speaker’s name),
Samastipur was brutally murdered
by some unknown persons on 10th
March. Some persons have taken
the victom for a film show. At the
end of the show, he was compelled
to go to his in-law’s house. While
he wason his way to his father-in-
laws house the criminal cul his throat
with some sharp weapon.’

MR. SPEAKER: This has nothing to

do with the budget. You are elaborat-
ing unnecessarily.

SHRI RAMAVATAR SHASTRI: Why
not? This is a law and order problem.

MR. SPEAKEGR: You wind up. You

have made the point.

st AT Wt g AYE & m fadr
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SHRI R. VENKATARAMAN: Mr.
Speaker, Sir, some of the points which
have been raised have already been
debated, but one thing which was

raised was in_relation to the Centre-
State financial adjustments, That was
also the point which Shri Chitta Basu
made in thé course of the debate. We
know very well that we are function-
ing urider the present Conslitution and

wfresy § 9 @gmar ffye, o o
sfreem W giE gud

& w3z &fved TE Y qrAO g s

3:3 Wﬁﬂm ¢ W9 wm afyg the financial arrangements between the
e fs e e & T | Centre and the States are governed by
gg g ﬁfmﬁ@&ﬁﬂ’a}%w TR T the existing Constitution. If hon.
éﬂm’f m" m.ﬁ@-@r = & Member want that that should he re-
;ET% P Tl R wgag fr vised, Then it is angther mater on
b TR I w0 which I cannot give any reply.
T NI T eef 1 e

SHRI KRISHNA CHANDRA HAL-~

3 ) : DER (Durgapur): You are Finance
firdrm areft g ATt #Y gfward ser Minister and are speaking on behalf

of the Government.
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SHRI R. VENKATARAMAN: I know
my lithitation. Unlike others, 1 am
fully aware of my limitations. T want
to point out to the hon. Member that
even under the existing financial rela-
tions, considerable transfers of re-
sources have taken place from the
Centre to the States.

SHRI NIREN GHOSH: It is marginal.

‘SHRI R. VENKATARAMAN: I can
give you the figure, If you will con-
sider those ag margina] I leave it to
the public to consider then.

Later in the day, I am coming for-
ward with a Bill which transfers all
the collections in respect of electricity
duty to the States. That was recom-
mended by the 7th Finance Commis-
sion and the
Rs. 1,140 crores in the next five years.
The 7th Finance Commission has made
recemmendations, the sum total of
which will be g transfer of Rs. 20000
crores from the Centre to the States
during the course of the next five years.
It you siill think it is marginal, I
leave it to people with some judgement
to decide.

The next point which was raised was
about the Bihar situation. ] am really
unable to say anything about the Bihar
situation. All that I can say is that I
will transmit it to the appropriate
authorities in Bihar and see that they
take the appropriate action necessary
in this behalf. I have noticed that
there have been very sad incidents..

SHRI RAMAVATAR SHASTRI:
What about establishing  Central
Universities and converting Patna
University into a Central University?
It js within your competenrce.

SHRI R. VENKATARAMAN: Un-
fortunately, the Members think that
the Minister is like Ged who can go
on giving boons. We have to go into
the whole financial relations; financial
implications have to be worked out and
then come to some conclusions. Tt is

amount will be about .
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God Almighty who can give boons and
not Ministers. As I said, we will com-
municate it to the Bihar Government.
We are equally interested as the hon.
Member is in the maintenance cf law
and order and in the maintenance of

peace.

MR. SPEAKER: The question is:

“That the Bill to provide for the
withdrawal of certain sums from and
out of the Consolidated Fund of
India for the services of a part of
the financial year 1980-81, be taken
into consideration.”

The motion was adopted.

MR. SPEAKER: We shall now take
up clause-by-clause consideration of
the Bill. The question is:

“That Clauses 2 to 4 and the
Schedule stand part of the Bill."”

The motion was adopted,

Clauses 2 to 4 and the Schedule were
added to the Bill. Clause 1, the En-
acting Formula and the Title were
added to the Bill.

SHRI R. VENKATARAMAN: I beg
to move:
“That the Bill be passed.”
MR. SPEAKER: The question is:

“That the Bill be passed.”

The motion was adopted.

13.35 hrs.

APPROPRIATION (No. 2) BILL*, 1980

THE MINISTER OF FINANCE AND
INDUSTRY (SHRI R. VENKATA-
RAMAN): I beg to move for leave te
introduce a Bill to authorise payment
and appropriation of certain further
sums from and out of the Consolidated
Fund of India for the services of the
financial year 1979-80.

*Published in Gazette of India Extraordinary, Part IT section 2, dated

14.3-80.



